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Ylectro-Chemical Research Institate,
Karalkudi

thri Arunachalam:
$hri Paramasivan:
(“hri M, P. Swamy:

Will the Minister of Education be
pleased to state:

9%6. 4

{a) whether there is any proposal
1o shift the Central Electro-Chemical
Research Institute from Karaikudi to
Madras; and

(b) if so, the reasonsg therefor?

The Minister of Education (Shri M.
C. Chagla): (a) The Third Reviewing
Committee of the Council of Scien-
tific & Industrial Research has re=-
commended that the Central Electro-
Chemical Rescurch Institute should
be transferred from its present isolat
ed location to Madras,

(b) The Reviewing Committee has
felt that the present location of the
Institute is unsatisfactory from the
point of view of developing effective
contacts with Industry.

‘Teachers of Ailded Schools of Kerala

967. Shri A. K. Gopalan: Will the
Minister of Education be pleased teo
state:

(a) whether Government's atten-
tion has been drawn to the fact that
the teachers of aided schools of
Kerala are preparing for a strike to
redress their grievances;

(b) if so, the action, if any, taken
by Government to avert the situation;
and
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(¢) the nature of demands received

from the teachers and the action
taken thereon? b
The Minister of Educatron (Mhr

M. C. Chagla): (a) to (c). Teachers
of aided schools have demanded
parity with Government school
teachers for the grant of House Rent
Allowance. State Government has
since stated that the teachers of
aided schools are generally satisfled
with the recent benefits extended to
them.,

Flag of J. & K. Btate

968. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

fact that
Government

(a) whether it is a
Jammu and Kashmir
have still a separate flag;

(b) if so, whether it is permissible
for u State within the Union of India
to have that; and

(c) the action porposed .to be taken
in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) There is a provision in the
(lonstitution of the State of Jammu
and Kashmir for a separate State
flag. No other State has such a pro-
vision.

(c) Doeg not arise.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FURTHER DETENTION oF LEFT COoMMU-
NIST LEADERS

Shri S, M. Banerjee (Kanpur): 1
cail the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and 1
request that he may make a statement
thereon:—

The reported issue of new deten-
tion orders by the Government of
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India to further detain the left
communist leaders including some
who have been elected to the
Kerala Legislative Assembly.

The Minister of Home Affairs (Shri
Nanda): Sir, orders of detention made
by the Government of Kerala on the
29th December, 1964, under rule
30(1)(b) of the Defence of India
Rules, 1962, in respect of 141 persons
were cancelled by the President under
sub-rule (10) of rule 30A of the said
Rules in exercise of his powers and
functions under the Proclamation
issued by him in respect of Kerala
under article 356 of the Constitution.
Simultaneously, fresh orders of deten-
tion were passed by the Central Gov-
ernment under rule 30(1)(b) of the
Defence of India Rules and  served
on these 141 persons. The original
orders of detention passed by the
Government of Kerala on the 298th
December, 1964, as aforesaid, had to
be reviewed under rule 30A(9) of the
Defence of India Rules before the
expiry of six months. As all the
powers and functions of the Govern-
ment of Kerala now vest in the Presi-
dent by virtue of the Proclamation
dated the 10th September, 1964 issued
by him under Article 356 of the
Constitution and as the Proclamation
is going to expire on the 30th March,
1865, it was thought necessary to re-
voke the original orders of detention
of the Government of Kerala and for
the Central Government to pass fresh
orders for the detention of the said
141 persons with a view to preventing
the said persons from acting in a
manner prejudicial to the Defence of
India, Civil Defence, Public Safety
and Public Order. Instead of leaving
it to the Government of Kerala to
review the said orders before  the
expiry of six months, the Central Gov-
ernment preferred to take the course
of revoking the said orders and pass-
ing fresh orders of detention as men-
tioned above.

Shri S. M. Banerjee: After this elec-
tion and the crushing defeat of the
ruling party in the hands of the Left
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Communists and other opposition
parties, is it a fact that these orders
have been issued by the Centre deli-
berately to see that no opposition
party or parties are able to form a
Government and if so, does it not
amount to rape of democracy in this
country?

Shri Nanda: No, Sir; Government
of India has its responsibilities apart
from elections and their outcome. It
has discharged that responsibility.

Shri Daji (Indore): Does the Home
Minister remember his statement in
Kerala that he was giving a chance
to the electors and the electors having
taken that chance and having opted
to elect that party in larger numbers
than the Congress, does not the Home
Minister feel that now it is his duty
to honour the verdict of the electors
and give them a chance to form a
Government if they want and to
resume functioning of Government?

Shri Nanda: All this is not very
relevant.

Some hon. Members: Why not?

Mr. Speaker: Calmly the questions
might be put and the answers  may
be given.

Shri Namda: It is very well-known
now what the verdict is. The verdict
is that instead of 44 per cent, or so,
they have got about 26 per cent of
votes, (Interruptions).

Shri Daji: Count the votes in the
74 constituencies which they contest-
ed. You cannot count the votes in
constituencies where they did not con-
test. It is all jugglery.

Shri Nanmda: I will explain the as-
pect regarding the constituencies.
But as I said, the relevance is not
there. There will be an appropriate
occasion for me to explain all that.
The verdict is not that. Moreover, it
may take time for the electors to
understand all the malignancy and
mischief that can arise from the acti-
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vities of the kind which we have
stopped. (Inlerruptions).

Mr. Speaker: Order, order. Here

we are only dealing with the calling
attention. Members shall thave
another opportunity to discuss it.
Shri Dinen Bhattacharya (Seram-
pore): On a point of order, Sir.
Mr. Speaker: Which is the rule?

Shri Dinen Bhattacharya: Under
rule 232 I raise a point of order.

Mr. Speaker: Let me first see the
rule. Did he mention Rule 2327

Shri Dinen Bhattacharya: 1 am
referring to Rule 222 which relates to
the question of privilege. He has just
now stated that. . .

Mr. Speaker: Order, order. A ques-
tion of privilege cannot be raised as a
point of order.

Shri Dinen Bhattacharya: Why not?

Mr. Speaker: Order, order.

Shri Dinen Bhattacharya: He has
mentioned in his statement that they
are apprehending some mischief from
the persons who are detained.

Mr. Speaker: Order, order.
resume his seat”

Shri Dinen Bhattacharya: One Shri
Gopalan is there. He is not in the
House. Shri Gopalan must be given
a chance to come here and explain
his conduct.

Mr. Speaker: Order, order. If he
will not resume his seat he will have
to go out.

Shri Dinen Bhattacharya: I am
ready to go out. This thing cannot be
tolerated.

Mr. Speaker: Then, Shri Dinen
Bhattacharya is named and asked go
out.

Shri Dinen Bhattacharya: 1 am
thankful to you, Sir. Instead of
giving justice to us you are saying..
He need not thank

Will he

Mr. Speaker:
me.

Shri Dinen Bhattacharya then left the
Hougse,
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Shrimati Renu Chakravartty (Bar-
rackpore): 'When the Communist
Marxist Party was a legal party to
contest the elections in Kerala and in
spite of the propaganda of Govern-
ment that they are a security risk
they have received the vote of con-
fidence of the electorate, why will
not the Government permit in the
first instance, the elected representa-
tives to be released forthwith so that
the largest single group in Kerala
may be callled upon to form a gov-
ernment? Any refusal to do so will
lay the Government open to the
charge that they are trying to reduce
the single majority group into a
minority in the interest of the Con-
gress,

Shri Nanda: 1 have only to reite-
rate that when we took that decision
it had nothing to do with any elec-
tions. Therefore, the result of the
election and all that has no bearing
on our duty in this matter. (Inter-
ruptfon).
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Shrimati Renu Chakravartty: My
point is that it will lay the Congress
Party open to the charge that they
are reducing a majority to a minority.
Whatever might have been the rea-
sons for the Government to have
given that order prior to the elec-
tions, now that the elections are over
and the electorate has returned them,
may I know why they are not per-
mitted to form the government?

Mr. Speaker: He has given the
answer,

Shri Nanda: Some of those per-
sons who were detained were mem-
bers of an Assembly. Therefore, if
‘being members of an Assembly we
thought it was essential for us to take
that step it does not seem to be less
esgential now.

Shri H. N, Mukerjee (Calcutta
Central): Sir, is it open to the Min-
ister not to reply to a very specific
question? He may say that it is not
in the public interest or something

like that.
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Mr. Speaker:
answer,

Shri H, N. Mukerjee: The question
very specifically related to the re.
duction of a party, returned to the
House in a majority position, to a
minority group. He might say, we
do it because we wish to do it. Let
him say so.

He has given the

Mr. Speaker: He does not say that.

Shri Mohammad Elias (Howrah):
Bir, just now the hon. Minister said
that the Kerala electorate has given
the verdict to keep these Left Com-
munists inside the prison. He should

have been ashamed to say such
things.
Mr. Speaker: Order, order.

Shri Mohammad Elias: The Kerala
electorate has given a clear verdict
against the orders of the Home Min-
ister. In view of this I would like to
know whether he is prepared to re-
sign from the Cabinet and stand from
any place in Kerala or Bengal to
contest a parliamentary seat? Let
him stand from a place where the
largest number of political prisoners
are kept under detention without
trial. Then only we will be able to
know whether his statement of alle-
gations is correct or not,

Mr. Speaker: Order, order. This
is not a question.
Shri Mohammad Elias; I want a

clear answer from the Home Minis-
ter. The whole country....

Mr, Speaker: Order
must put this question.

Shri Mohammad Elias: I am coming
to the question, Sir; let me finish.

order. e

Mr. Speaker: Order, order. He
cannot finish in this manner. He
continues in spite of my asking him
to put the question. This is not a
question. I would not allow ques-
tions to be put in this manner.

Shri Mohammad Elias: Every Mem-
ber needs a little preamble before
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putting his question just to clarify
or explain the position; otherwise he
will not be able to understand be-
cause he has gone mad. He holds the
responsible position as Home Minis-

ter. He acts like a mad man......
(Interruptions),

Mr. Speaker: Would he withdraw
those words? (Interruptions). Order,
order, Would he withdraw those
words?

Shri Mohammad Elias:
parliamentary?

Mr. Speaker: He should withdraw
those words or withdraw himself.

Is it un-

Shri Mohammad Ellas: Is it unpar-
liamentary?
Mr. Speaker: Either he should

withdraw those words or himself.

Shri Mohammad Elias: 1 withdraw
those words. ... (Interruptions).

Shri Ranga (Chittoor): Why are
Members so much agitated? I under-
stood Shri Elias to refer to the ovder
issued by the Home Minister as mad.
Why should exception be taken to
that?

Mr. Speaker: That is a new inter-
pretation that is being put. I am
very sorry that leaders of groups

stand up and put interpretations....

Shri Ranga: Sir, you must also

help us. Why do you not have some
patience? Here is a member......
{Interruptions) .

Mr. Speaker: Order, order. I would
request hon. Members on both sides
to maintain order. Now, would Shri
Elias withdraw those words? Other-
wise, he should withdraw himself.

Shri Mohammad Elias: Is it an un-
parliamentary term? Now, because
you are asking me to withdraw it. I
bow to your decision and 1 am very
much thankful to you.

Mr. Speaker: Order order.

Shri Mohammagd Elias: I would
submit there should be a little dis-
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cussipn about this, whether it is un-
parliamentary or not.

Mr. Speaker: Now he continues in
the same strain. 1 have told him
either to withdraw those words un-
conditionally or to withdraw himself
from the House.

Shri Mohammad Elias: I withdraw
those words. Now please allow me to
ask my question,

Mr. Speaker: If he puts it in a pro-
per manner, I will allow him; other-
wise not. I would not allow the same
question to be repeated. If he has
something new to ask. he should put
it is the proper form.

Shri Mohammad Elias: 1 was just
voicing the feelings of the people of
Kerala and whole of the Nation.

Mr. Speaker: That need
mentioned.

not be

Shri Ranga: Now do you want me
to say something?

Mr, Speaker: If he wants, he might
do so.

Shri Ranga: [ sat down because you
were standing. What 1 wanted to
submit was, as you yourself know
from your experience, some of us are
not able to express ourselves quite
so easily. Therefore, some of us take
a little more time So, I only wanted
to .appeal to you that instead of your-
self becoming impatient and getting
up and saying “Order, order” which
makes the Member more excited and
makes it more difficult for him to ask
the question, you and the House
should show 'more latitude to those
members who are npot able to express
themselves fluently and well. Let
them be able to say whatever they
want to say.

Mr. Speaker: 1 would not leave
this matter even to the ruling party:
1 would leave it 1o the Opposition
parties. Let them decide whether
the correct position was that he was
not able to express himself adequa-
tely, that there was impatience on my
part and that I had unnecessarily
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interfered. Now, when moembers

stand up and say that the Home Min-
ister has gone mad and the Leader
of the Swatantra Party stands up and

begins to support him 1 am really
surprised.

Some hon. Members: Shame,
shame. .. . (Interruptions) .

Shri Daji: Why should they behave
like this to a grouyp leader? So, it
is not the Members of the Opposition
that should be ashamed. Sir, you
must ask them 1o keep quite....
(Interruptions).

Shri Mohammad Elias: Sir, is it not
unparliamentary for them to shout
like this? Is it their House?

Mr. Speaker: Order, order.

Shri S. M. Banerjee: They  have
gone mad—mad, mad with power;
power-drunken people.

Shri N, Sreekantan Nalr (Quilon):
Sir, I rise on a point of order.

Mr. Speaker: Which is the rule
that he wants to quote?
Shri N. Sreekantan Nair: I am

raising a point of order.

Mr. Speaker: Under what rule?

Shri N. Sreekantan Nair: 1 sup-
pose a pouint of order can be raised.

Mr. Speaker: No, it cannot be rais-
ed. Now he might resume his seat.

Shri H N, Mukerjee' Do we take it
that when a point of order is raised
and no specific rule can be quoted at
that particular moment, it iz barred
automatically in every single case?
Since thig is a developing organisa-
tion and ours is a changing society,
things might crop up and the whole
idea of Directions from the Speaker
emanates from the fact that the Rules
always do not cover every single as-
pect of the matter., Therefore every
time we raise a point of order.....
(Interruption).

Shri Shinkre (Marmagoa): Speci-
ally by thase hon. Members who sel-
dom indulge in this practice.
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Shri H N. Mukerjee: This is a mat-
ter to which very careful thought has
to be given calmly and not in this
atmosphere. On conceivably occasions
it would be permissible for Members
to raise points of order without im-
mediate gpecification of a particular
Rule of Procedure which is likely to
be infringed. If that is not done, it
ig quite impossible to funclion in this
changing society. ... (Interruption).

Shrimati Renu Chakravartty: May I
‘make a submission? It is true that all
the party leaders—I am afraid, Shri
Mukerjee asked me to attend that
meeting—we did agree to this that we
would specify the rule and if that is
to be changed, again a meeting hag to
be called. But I would like to submit
to you—that is what Professor Ranga
said—that T am not a very good ex-
ponent of English ang I do feel that
people who do not know English very
well and cannot wield it very flexibly
might well say that the Home Minis-
ter has gone mad. A person who is
able to wield it flexibly might say,
*The Home Minister has. run amok”;
but a person who cannot do it will say,
“He has gone mad”....(Interrup-
tion). 1 will, therefore, ask you whe-
ther a particular word and all its
synonyms will be considered unpar-
liamentary or will the synonyms be
termed parliamentary and that parti-
cular word as unparliamentary. I will
request you to consider this point of
view and consider also whether we
'should be permitted to use our mother
tongue so that we can use our own
language flexibly and be within par-
liamentary bounds.

Mr. Speaker: If the hon. lady
Member uses her mother tongue and
calls me mad, I would not under-
stand it. What shall I do under those
circumstances?

Shrimati Renu Chakravartty: Si-
multaneous interpretation is there for
you.

Mr. Speaker: About Shri Hiren
Mukerjee's point, he will recollect
that the other day Swami Ramesh-
waranand stood up and I asked him
to quote the rule under which he
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wanted to raise the point of order, He
sat down quietly. Then, another hon.
Member stood up—I do not know who
he was; I do not recollect that—and
1 did not ask him to quote the rule.
Swami Pameshwaranand blamed me
for partiality that I had asked one
hon. Member to quote the rule and
the other L did not. So, I was charged
with that.

Shri Hem Barua (Gauhati): The
charge was levelled against you on
linguistic grounds,

Mr. Speaker: It is not possible for
me to distinguish between one hon.
Member and another. Either hon.
Members must submit to the decision
that they have taken themselves here
—it was taken in the House and it was
Shri Hiren Mukerjee who suggested
that a meoeting of the Leaders of
Groups might be convened so that, I
should be permitted to say so, fri-
volous points of order might be ruled
out....

Shri N. Sreekamtan Nair: Unless 1
am permitted to make it out, how
do you know that my point of order is
frivolous?

Shri Raghunath Singh
It is not for you.

Shri N. Sreekantan Nair: That is a
reflection on me which I do not
deserve.

Some hon. Members: No, no.

Shri N. Sreekantan Nair: Now he is
referring to my point of order.

Shri Raghunath Singh: No, not to
you.

Mr., Speaker: Really, if I could
understand all the languages....

Shri N. Sreekantam Nair: This is
English. I am speaking in English,
the King's English.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Queen's English.

(Varanasi):

Mr. Speaker: I am telling the hon.
Member that it was not to his point
of order or to him that I referred. He
just flares up and attacks me. He
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should have the patience at least to
understand me. I was only referring
to Shri Mukerjee’s suggestion that
he made the other day that we might
meet together. I was referring to that
and the hon. Member just gets up
and says that.

Shri N. Sreekantan Nair: You
should have asked me what my point
of order was and if it was frivolous,
you could have disallowed it.

Mr. Speaker: Once this decision has
been taken, I would not ask them to
formulate it.

Shri S. M. Banerjee: During the
Question Hour this should not be
implemented. That is my suggestion
about it.... (Interruption),

Shri N, Sreekantan Nair: The hon.
Minister made a very serious state-
ment which I wanted to correct. I
wanted to point out that.... (Inter-
ruption).

Mr. Speaker: This excitement would
not take us anywhere.

Shri H. N. Mukerjee: Sir, we are
all against the idea of naising points
of order which are unnecessarily being
raised. Normally, we are ready to
quote a particular rule which is liable
to be infringed and then say that a
point of order has risen. But my
submission wag that there may
be no rules in a changing society
which are completely unchangeable
and all that, Therefore, I say that
there may occasionally be such inst-
ances where, without referring to a
particular rule, points of order could
be raised. That is the discretion
which you, Sir, in the Chair are ex-
pected to exercise, If there is an
agreement among certain leaders—I
was not present at that meeting—that
does not mean that that agreement
crystalises into something which can-
not be changed and which can never
be changed. The discretion always
vests in the Chair. If you choose to
hear ‘X' and not “Y’, it is your autho-
rity—it is the Chair's authority—
which nobody can question.

Shri 8. M. Banerjee: May I make a
submission?
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Shri Kapur Singh (Ludhiana): Sir, I
beg to be permitted to put in a word
in support of what my friend, Mr.
Mukerjee, has said. With regard to
what you have said about quoting the
rule on every occasion when one
wants to raise a point of order, I
would submit that there is a shade of
difference between the literal hard
rule and its particular application in
a concrete case. If you expect every
Member on cach occasion to be ready
with the rule on his finger tips which
is applicable to the point which he
wants to raise, that would be almost
an impossible requirement. I would
say that this should not be insisted
upon in every case, and that, your
discretion should remain free to
decide as to in which particular case
you would make that requirement on
a particular Member and in which
particular case you would not do so.
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Shri Vidya Charan Shuklia (Maha-
samund): May I submit for your con-
sideration that the whole House has
been held to the will of the Member
who has been raising various points
of order here and there from the
bench opposite. This point that
yvou have mentioned is very good
and, I think, it will stop Members
from making wrong and Irivilous
points of order. If a Member does
not know the rule under which he 18
raising the point of order then he
need not raise that point of order.
The rule under which he is raising the
point of order must be known to the
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Member before he can raise it. This
is ought to be incorporated in the
Directions or in the Rules. Then it

wil] serve to stop Members from rais-
ing useless and frivilous points of
orders. That is my submission,
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The Minister of Law amg Soclal
Security (Shri A, K. Sen): Mr. Spea-
ker, Sir, 1 personally think, with due
respect to what he has stated, that
Lhere is g good deal of force in the
submission made by Mr. Mukerjee. I
take your ruling as not to mean that
in every instance the hon. Member
who raises g point of order has to
support his point by citing a particular
rule because you have such a large
residuary field covered by the residu-
ary rule itself. Normally, your rule
should be that the Member should be
ready with gpecific rules to support
his point of order. But conceivably,
there may be many points of order
which are not covered by specific rules
and in fairness, [ think, your ruling
does not rule that out. That is my
own reading of your ruling that you
do not intend to rule out the applica-
tion of 5 large area which is not cov-
ered by specific rules,

Some hon. Members rose—

Mr. Speaker: There is no need of
further discussion, In view of the
opinion given by the Law Minister, I
would think rather that T would not
insist on any rule being quoted in
any case.

An hon, Member: No, no.

Shri Daji: It should be by your dis-
cretion,

Mr. Speaker: If that is the view of
the Government spokesman, I do not
suffer. ... (Interruptions) Shri Nath
Pai.

Shri Ranga rose—

An hon, Member:
guided by rules,

Snri Raghunath Singh: We can dis-
ngree with that.

Shri A. P. Jain (Tunkur): It is a
very extraordinary statement that
the Law Minister has made.

Shri Nath Pai (Rajapur): You have
just now said that in view of the fact
that the Law Minister has made cer-
tain observations regarding your ear-

You should be
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lier ruling, you feel it necessary (o
scutile the ruling at which you had
arrived, so far as 1 know, in consul-
tation with the spokesmen of all par-
ties, I want to make a submission that
I did personally feel all the while
that it might be necessary perhaps to
make slight marginal elasticity avail-
able to us because it will not be al-
ways possible perhups to quote chap-
ter and verse when so large is the body
of rules. But none the less, I am re-
ally a little baffled And this is my
present point of order. How does
any observation of the Law Minister,
distinguished as he is and a scholar as
he is which I rcally concede, make you
think that you should go over a rul-
ing which you had reached in consul-
tation with all of us. I do plead with
you two things. 1 am prepared to
listen to Shri A. K. Sen, the Law
Minister; and what he has said today
was quite a change from what he had
to say the other day on some other
matter, when he defended an inde-
fensible case. Today he gave us ele-

mentary commonsense, while the
other day in regard to what Shri
Daji had said, he indulged in ele-
mentary nonsense.

Shri Hari Vishnu Kamath: That

was in regard to the OBI report.

Shri Nath Pai: But I would plead
with you that the decision needs a
slight modification and that should be
arrived at by you in accordance with
the procedure which you have well
laid, namely that of consultation and
not because Shri A. K. Sen pontifi-
cates on any given rule.

Mr. Speaker: T might anawer this
straightway. This was being objected
to by the Members on one side of the
House.. ..

Shri Ranga: We would like it to be
reconsidered.

Mr. Speaker: It was being objected
to by the Members on one side of the
House, and the spokesman of the
Government also says that that should
not be adhered to. What is the re-
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medy left for me? As regards what
Shri A. K. Sen said, when a member
of Government speaks or when one
Minister speaks, he speaks on behalf
of Government, and 1 heard more
than one Member from the Opposi-
tion also say that this should not be
enforced. If I enforce it in certain cir-
cumstances and do not enforce it in
others, I am open to the charge of dis-
crimination. How shall 1 select those
Members? Therefore, therc is noth-
ing else left for me in those circamst-
ances.

Shri Bhagwat Jha - Azad (Bhagal-
pur): The law Ministey did not spcak
on our behalf. Let the hon. Leader of
the House speak on our behalf,

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): From what the Law Minis-
ter has said, 1 have got the impres-
sion that he felt that it was left to
your discretion to decide whether you
will ask for the rule being quoted.
However, 1 do not want to elaborate
it further, What I feel is this that this
decision was taken in consultation
with the leaders of the Opposition. If
there is any desire for any change in
this decision, then the same process
has to be adopted for that purpose;
that is, if any change has to be made.
there should be further consultation.
But so long as that is not done, 1
think that it is entirely in your dis-
cretion to decide or to give any ruling
-as you think best.

Mr. Speaker: My difficulty is being
overlooked. If I ask for the quota-
tion of a rule in the case of one
Member but do not insist on that in
the case of another, I would be open
to a charge of discrimination or
partiality. How shall I be able to
select and say that one Member
should quote ‘the rule and others
should not quote it?

Shri A. P. Jain: The other day you
were good enough to read out the
rules which would apply to points of
order, and those rules were accepted
unanimously by this House..

Shri 5. M. Banerjee: No, no.
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Shri A. P. Jain: Yes, yes.
_Shrl Raghunath Singh: By implica-
tion, yes; there was no objection to
that.

Shri A. P. Jain:
rules,

Mr, Speaker: Shri Banerjee did not
accept it

Shri A. P. Jain: He may not have.

Shri Bhagwat Jha Azad: But he did
not obje:t to it.

Shri A. P. Jaim: You read out the
rules. Though you did not take a
formal vole, when the Government did

You read out the

not raise any objection, it is tacit
acceptance of the rules. That is my
contention. When these rules were

framed, the representative of Govern-
ment was also on the Committee. I
am simply surprised that the Law
Minister should all at once get up and
raise an objection about a rule which
has been tacitly accepted by the
House,

Even on the merits of the case, what
is, after all, a point of order? It is a
breach of a rule. Unless I have breach
of a rule in mind, how can I possibly
raise a point of order? Even on me-
rits, 1 think the procedure laid down
was correct.

Then again, you are placed in a
very invidious position of applying
the rule in one case and not applying
it in another,

Therefore, 1 submit that things
should not be stated here in a rather
light manner. It is always open to the
House, it is open to the Committee,
to reconsider the matter. But it should
be done after greater conslderation
and with greater seriousness.

- .

Shri Shinkre: My submission is
that the Law Minister has put it very
sensibly. Suppose tomorrow a Mem-
ber raises a point of order. Asked to
quote the rule, he sayvs ‘65'. You say
afterwards that it is not wunder 85
but under some other rule. On that
ground, you will rule out the point of
order. But will you allow the pro-
ceedings to be conducted in a dis-
orderly manner, because the point of
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order raised is not within the rule
quoted?
Shrimati Renu Chakravartty: 1

would like to make one thing very
clear, Some of us who did attend
your meeting.—Prof. Mukerjee could
not attend; therefore, I went—we did
give our consent to this panrticular
ruling. It is quite clear also that the
other side and others do not agree.
Therefore, I would reguest that you
call a wider meeting and take a con-
sensus so that we can come to some
sort of a working decision.

I agree with the Leader of the
House that we should also agree to
negotiation, but if leaders who are
present cannot carry the others with
them, there is no point in saying again
and again that we have agreed on a
particular decision.

Shri Hem Barua: Even the Prime
Minister does not agree with his Law
Minister.

Shri N. Sreekantan Nair: We passed
our examinations long ago.” This
shoulg not be treateq as a forum to
test our memory.

Mr. Speaker: I do not think there
would be consensus.

Shri A. K. Sen: I am very sorry 1
have not been able to make myself!
explicit. What I wanted to say would
be quite clear if it is read out I did
not read your ruling as barring those
points of order which would not be
covered by this specific rule. I said
there is a residuary area where no
specific rule applied. In such a case,
the hon. Member would certainly not
be able to cite any specific rule. He
may cite a precedent from English
practice or from our own practice.

I only wanted to say that if the
answer is read out again, it will be
clear that I did not read your ruling
as barring those points of order for
which there was no specific rule to be
cited.

Mr. Speaker: I think we should
proceed. Shri Mohammad Elias might
put a question.
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Shri Daji: Before you proceed, I
want to say one thing. This is about
the shouting down by hundreds of
Congress Members of Prof. Ranga.
We shall not tolerate this treatment
of leaders of our groups. We want a
certain standard of behaviour, a cer-
tain norm, from the Opposition, But
if this is the way the other side treats
the leaders of our groups like Prof.
Ranga and Prof. Mukerjee, howling
them down when they rise to make
their submissions,—you were also
about to admonish them—we . shall
not tolerate it.

Mr. Speaker: You are blaming me.
But you did not allow me to admonish
them.

Shri Daji: I did not blame you.

Mr. Speaker: I stood up. I wanted
to admonish them. But I was not
allowed.

Now Shri Elias might put a ques-
tion.

Shri Mohammad Elias: I am putting
it. I am very much sorry that I was
a little agitated.

Mr. Speaker: Now he is all right?
Or still he is.

Shri Mohammad Elias: I meant no
disrespect to you. The issue is impor-
tant, whether Parliament will be here
and you will be able to preside over
this august House or not. That is the
main question. Will there be high-
power dictatorship like Pakistan or
will there be democracy here?....

Mr. Speaker: Shri Indrajit Gupta.

Shri Mohammad Elias: My question
is. ...

Mr. Speaker: Not now. I have cal-
led Shri Indrajit Gupta.

Shrl Mohammag Elias: I am putting
the question.

Mr. Speaker: No.
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Shri Mohammad Elias: Please allow
me one minute only,

Mr. Spcaker: He will sit down.

Shri Mohammad Elias: It is a very
very important question. I newer
behave in this manner.

Mr. Speaker: Shri Indrajit Gupta.

Shri Indrajit Gupta (Calcutta—
South West): Before these latest
detention orders were passed by the
Central Government superseding the
detention orders passed by the State
Government, these people were allow-
ed to stand for elections which means
that the Government did not consider
them to be disqualified under any of
the clauses of art. 191 of the Consti-
tution. If it is the view of Govern-
ment that they are not disqualified
under art. 191 from standing as candi-
dates, how can Government now, by
purely executive action, prevent them,
after they have been elected, from
performing their functions as mem-
bers of the legislature? Why should
they not be released?

Shri Nanda: This question faced us
at the time when these friends put in
their candidature. Then we had to
consider whether we should allow
them to stand or not. We felt we
could not come in the way of their
contesting, but that does not mean
that they have to be released because
they are elected, because before they
were elected, they were still detained.
If we can detain the person, who is
elected, before he is elected, he can
still be detained, even if he is elected.

oft werfht (fzan®) : A A frewme
ZT & 2w A T F A F WA JU
¥ 3 T 9T 2w F I Wt
wif © 3w awg any fear mav v
W 9 EHWAT FUT 4T IF IF qg AT
far mar a1 | 3@ I AW F I A
frafer o wré g€ & foe WY mEAe
e fircram fed gu @ 1| woie fresardy
w foa ar & § 1 W AR
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oE T4 REIAT W FAE HfA

st arr & wEw QIR
W X AT F gHA IR AWER
FERAFTT @ M F Fa A
B gHAT AHY & 1 ®T T a0E ¥
fom a0% & s fewme far
¢ SAa I dx Y e 7 5@
warar &t g A fF Fq aw g -
I TAT JTCT | FEAT AT AW 9
O T @A W@ gEw F o
FHIC FTN AT F R FIT AT
W1 T IR I W AT @A
2 o o wrf T @ I e
w ?

Mr. Speaker: Only the last part
of the question might be answered.

oft 7 : o foad fog o sear
§ we Y W fog g ¢ aix
2 @Ay 1 el et e el
fear s

ot aeTft : W wgIRE X
T ogT & |
weqw WERY : T, AT T AT |

st avft ;. AT U A W
SETC a1

werw s . & wa Wi ST
AT g Y e T X awar |

off wrmft  ww A ff §, K &
ATFAAT |

Shri Warior (Trichur): May I know
whether the Government, after these
elections, is convinced that the people
at least are not convinced of the Gov-
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ernment’s arguments or justification
for detaining them, and whether the
Government is at least prepared to put
them before the court and prove their
being a danger to the Government and
the State?

Shri Nanda: We have detained them
on the authority of the Defence of
India Act, and the rules thereunder.
It is a legal provision which was
adopted by this House. Therefore 1
am acting gccording to the Constitu-
tion and according to law passed by
Parliament.

Shri Vasudevan Nair (Ambala-
puzha): The new orders were served
on he 5th of this month. May I know
whether the Government was very
definite that the Congress Party can-
not form a Government in Kerala and
whether there was a high level deci-
sion at Delhi that it is better for the
Congress Party that President’s rule
should continue in Kerala, and if so.
is the refusal to release the detenus
in the interests of the ruling party and
{or President’s rule to continue?

Shri Nanda: That they are dange-
rous I agree, but that it has anything
to do with these other considerations I
do not agree,

Shri Dasaratha Deb (Tripura East):
The absoluately false, fabricated and
malicious charges levelled against the
Left Communists by Shri Nanda have
been amply refuted by the voters of
Kerala. In view of this verdict of the
voters of Kerala, is it not the duty of
the Government to allow this party,
which has the largest majority in the
legislature, to form the Ministry by
releasing all these pErsons who have
been elected to the Assembly recent-
1y?

Mr. Speaker: That is rather a sug-
gestion,

Shrimati Renu Chakravartty: Let it
be answered.

Mr. Speaker: Is it not the duty of
the Government to release them?
This iz only a suggestion.
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Shri Daji: How can they be held in
detention? (Interruptions),

Shri S. M. Banerjee: Shri
should become Speaker.

Nanda

Mr. Speaker: If Shri Banerjee be-
comes the Prime Minister, Shri Nanda
might become the Speaker,

Ap hon. Member: A good combina-
tion.

Shri N. C. Chatterjee (Burdwan):
Has the Prime Minister received a re-
presentation from Shri Namktoodripad
complaining of constitutional impro-
priety, that he and glso the members
of his party elected recently have been
denied all opportunities and all faci-
lities for holding mutual consultations
as to what should be done in regard to
Ministry-making in Kerala and if so,
will they be afforded any facilities?

Shri Nanda: There is no denial of
whateve; facilities are due to them,

Shri Vasudavan Nair:
officers are there,

st Wi (werg) o fom el
H ¥ H I IA e q g Al
Al AT A= &1 ®ew 97 fE
wgr & ATTITE WU FAST FT AT T
1T 77 Wl a1 AT TR WO wAS
®1 O 00T | g GWET Y a7 R|qT 9
g & T wgar wgar | Mw W F
AR W @ 97 qgd AN AR H
afeee wfe s & Wi | #@%
¥ oS AwA AR W ¥
o 3 %1 fedwm wrEv /i g far
mar | & sy avgan § e s qAmr
¥ TR o fedvm s #T aw
C A O

a0 & gaw g g fe
WA SFET ¥T AAAT ATES & |

The police

Mr. Speaker: Is there gny relation
between this renewed order and the
return of the Communists in large
numbers in Kerala elections?
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Shri Nanda: No, Sir. That is not
S0,

Shri H. N. Mukerjee: In disgust at
the attitude of the Government, which
is quite disgraceful we propose to
leave the House.

(Shri II, N, Mukerjee and some other
hon. Members left the House.)

Shri Mohammad Elias: Before go-
ing out, I wanted to know from Shri
Nanda whether he would reconsider
his decision and withdraw the deten-
tion orders which are still there. Or,
will he accept our challenge to resign
"from the membership of this House.

Mr. Speaker: Order, order.

Shri Mohammag Elias: I am chal-
lenging him to come to Bengal to
conlest the Parliamentary scat on this
question.

Mr. Speaker: Order. order.

Shri Mohammad Elias: I shall also
resign from this House, and he should
also resign.

Mr. Speaker: Order, order.

Shri Mohammad Elas: And et

there be a contest.

Mr. Speaker: Now he is flouting the
authority of the Chair. ' Shri Moham-
mad Elias is persistently flouting the
authority of the Chair. I propose that
severe action should be taken against
him. He is not listening to me.

Shri A. K. Ben: I would request the
hon. Member to obey the Chair. If
not I would name him.

Shri Hari Vishnu XKamath: You
cannot name him,
Shri Mohammad Elias: 1 wanted to

know the decision of the Home Minis-
ter, what he will do, whether he will
reconsider his decision or accept our
challenge. Let him say.

Shri A. K. Sen rose—
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Mr. Speaker: Now he need not say
anything. Is Shri Elias going out?

Shri Mohammag Elias: Will you not
allow me....

Mr. Speaker: I am asking him to go
out,

Shri Mohammagq Elias: Yes.

(Shri Mohammad Elias then left the
House,)

S R ;. WX AW FT QU I
ET WTAT 4T | A WTET @Y T TAT 9T

weTew wAYew - ux § w4 oww A

g X7 qwHAT

Shri Nath Pai: Arising out of the
reply given by Shri Nanda, may 1
draw your attention to the fact that he
stated that there was no question of
intervention by the Ministers in regard
to the Communists there. I have a
telegram from Shri Namboodiripad,
signed as Maboodri—that appears to
be 5 telegraphic mistake—alleging:

“Preventing our Partys Emmel-
lays Central Kerala State Com-
mittee Members holding consulta-
tions Ministry CWCP Kerala
while every other Party allowed
hold consultations”,

May I draw his attention. ., .

Mr. Speaker: That might be
brought in the form of a censure
motion.

Shri Nanda: My information Is

there is no diserimination,

1258 hrs.
PAPERS LAID ON THE TABLE

INTERNATIONAL CoPYRIGHT (AMEND-

MENT) ORDERS

The Minister of Cultural Affairs in
the Ministry of FEducation (Shri
Hajarnavis): I beg to lay on the
Table a copy each of the following



